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(iii) DeEMAND FOR A T.V. CENTRE AT
AURANGABAD.

SHRI QAZI SALEEM (Aurangabad):
There is a long standing demand of the
people of Marathwada region for opening
of a T.V. Centre at Aurangabad, Maha-
rashtra.

The industrial activities in Aurangabad
are also growing rapidly as the Govern--
ment of Maharashtra has declared several
facilities to those industrialists who are
intending o open their units in this region.

Aurangabad is an impoitant educational
centre with a Umiversity, more than thirty
colleges including medical, engineering and
law colleges. There is also full-fledged
, Agricultura] University in this region which
has started research céntre at Aurangabad.

It has got rich literature of Marathi and
Dekhni. There are lot of talents even now
who are famous all over India as well as
in Asia ipn Marathi and Urdu languages
and they are creating drama and poetry.
There are very good singers and dancers
participating in Radio and T.V, program-
mes.

Above all, its significance has also been
increased more because of Ajanta and
Ellora caves where millions of Indian and
foreign tourists come every year,

From the technical point of view, it is
proper to suggest a site for erecting the
Relaying Tower; there is a hill station,
2500 feet high, called Mahesmal situated
very near to Aurangabad, which was al-

. ready reserveq for this purpose.

Recently, it has been decided to connect
the area with broad-gauge railway line. 1

would, therefore, request you to explore -

the possibility of opening a T.V. Centre at
Aurangabad with studio facility as early as
possible. The policy of Government is
also to provide T.V. Centre facilities to
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all such culturally and historically import-
ant centres,

(iv) ENFORCEMENT OF LABOUR LAwS TO
PROTECT THE INTEREST OF LABOUR.
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MR. DEPUTY-SPEAKER: Shri Ram
Napgina Mishra. Absent.

(v) RECOMMENDATION OF MANDAL CoM-
MISSION FOR LISTING PULAYS AS
BACKWARD COMMUNITY.

SHRI K, KUNHAMBU (Cannanore):
Pulayas of Kerala who constitute more
than 60 per cent of the Scheduled Caste
population in the State, are one of the
most backward communities, Traditionals
ly, tthey have been kept at the lowest rung
of the social ladder, In spite of the reser-
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vation and other benefits extended to
them by virtue of their having been listed
as a Scheduled Caste, no percepitible im-
provement has come about in their social
statuts or economic condition.

Now, a very explosive situation has been
created in Kerala because of the recom-
mendation made by the Mandal Commis-
sion Report that the Pulaya Community
be included in the list of other backward
communities, Such a step wil] deprive this
community of whatever benefits it enjoy-
ed so far by way of reservation, etc., and
will further accentuate its backwardness.
Moreover, in the note circulated along
with the questionnaire to the States by the
Mandal Commission it was specifically
mentioned that the Scheduled Castes and
Scheduled Tribes should be excluded while
furnishing information about the other
backward communities. In this circum-
stances, it is surprising as to how the Com-
mission decided to include the Pulaya com-
munity in the list of other backward com-
munities which is against the terms of re-
ference of the Commission. This has caus-
ed dismay and shock among this communi-
ty and they have launched an agitation
to persuade the Government not to accept
this recommendation.

Therefore, T would earnestly request the
Government that this recommendation of
the Mandal Commission listing Rulayas as
‘other backward Community’ should be
rejected and they should do justice to this
most backward community.

(vi) ExPANSION OF HALDIA REFINERY.

SHRI NIREN GHOSH (Dum Dum):
There is a proposal to expand Haldia Re-
finery from 2.5 to 5.5 million tonnes. I
recently visiteq Haldia Refinery. I found
the refinery working wonderfully well.
The Haldia Refinery came to the rescue of
the country in a big way when the Assam
agatitionists succeeded in closing down the
Gauhati Refinery. The R and D of the
Haldia Refinery has developed completely
indigenously two new commercia] products
viz.,, cylinder oil and a new type of ore,
which is commercially viable, If the re-
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city, the Haldia refinery wil Ipresent the
country with more new products and will
be able to supply fuel stock for the pro-
posed Haldia Petro-Chemical Complex.

- I visited the Haldia dock and found that
a point has been discovered between the
oi] jetty and the dock where super tankers
will be able to berth. The work of deepen-
ing the draught of the navigational chan-
nel is proceeding smoothly. I urge upon
the Minister of Petroleum and the Minister
of Planning to give the green signal for
the expansion of the Haldia Refinery.

(vi) DEMAND TO INCREASE THE PENSION
OF FREEDOM FIGHTERS AND THEIR
FAMILIES,
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